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mada. No other schemes have been
sponsored by the State Govern ment during
the Third Plan period so far.

OFFICERS DEPUTED BY THE C.W.P.C. FOR
TRAINING ABROAD

217.S HrR1 NIRANJAN SINGH: W ill
the Ministe rof I RRIGATION AND  POWER
be pleased to state:

(a) how many o fthe officers who were
deputed for training abroad in th e year 1962-
63b ytheC entral Water  and Power
Commission have returned to India; and

(b) where were they trained, the .subjects
in which they were tr ained an d the p laces
where they are employed after their return?

THE MINISTER oF IRRIGATION AND

POWER (DR.K.L.RaO): (a)
Sixteen.
(b) As  tatement is attached. [S ee

Appendix XLV, Annexure No. 10].

"VISIT OF INDIAN BANANA DELEGATION TO

MIDDLE EAST
218.S HRI N.SRIRAMA REDDY:
Will the Mi nister of INTERNATIONAL

TRADE be pleased to state whether an

Indian ban  anadel  egationrecen  tly
visited sever al countries in  the Middle
East?

THE MINISTER ofF INTERNATIONAL
TRADE (SHRI MANUBHAI SHAH) : Yes, Sir.

DBCISIONS TAKEN AT THE CONFERENCE OF
INCOME-TAX COMMISSIONERS

219.S HRI
the Minister
to state

NIRANJAN SINGH: W ill
of F INANCE  be pleased
the decisions taken recently
at the conf  erence of Commissioners of
Income-tax h  eld at Delh i regarding
realization of arrears of  taxes timated
atmore th anRs. 175 cro resandth e
eevasion of income-tax?

[27NOV.

1963 ] to Questions 1216

THE MINISTER oF FINANCE (SHRI T. T.
KRISHNAMACHARTI) : The Conference does not
take any decisions. Suggestions were,
however, m ade at the Confer ence of Com -
missioners of Incom e-tax h eld re cently at
Delhi regarding the recovery of arrears of tax
and che cking evas ion of inco me-tax. Th ese
suggestions will be ex amined by the Central
Board of Revenue and Gover nment in the
light of fur  ther reports wh  ich will be
submitted by the Commissioners.
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t [RULES FOR AUDIT OF COMPANIES

220.S HRI V. M. CHORDIA: W ill the
Minister of F INANCE be pleased to s tate what
progress has so far been made in respect of
the proposal to frame rules for the audit of
companies in accordance wi th the Daf tary-
Sastri Committee Report?]
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t[THE MINISTER or FINANCE (SHEIT. T.
KRISHNAMACHARI) : The Hon 'ble M ember is
presumably referring to the recommendation
of the Daftar y-Sastri Com mittee th atth e
Council oft  he Institute of Chartered
Accountants should be called upon to
formulate a cod e in regard to the audit of th e
accounts of pu blic companies with spec ial
reference to safeguarding th e inter ests of
members of the public who have put their
faith in the bo ard of directors and contributed
to the share capital. If this is so, the Council
of the Institute is already seized of the matter.
A sub-Co mmittee of the Council has since
preparedadr aft 'code' embodying the
principles which should generally be followed
by th e auditors in auditing the accoun  ts of
companies. Th e draft has been circul ated to
the members of the Council for comments. In
the light of thes e comments, this code will be
finalised and issued to all practising members
of the Institute for their guidance.]
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t [AMENDMENT OF RULES RELATING TO
GRANT OF LICENCES FOR POPPY
CULTIVATION

221.S HRI V. M. CHORDIA: W ill the
Minister of FINANCE be pleased to state:

(a) the purpose for which the rules
relating to the grant of licences for popp y
cultivation were amended during the last five
years; and

(b) the dates on which these am-
endments were made?]
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